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PREFACE

This edition of the Authoritative Texts (Central
Laws) Act, 1973 (50 of 1973) as on the 1st April, 1990
contains the authorised translation of that Act in
Assamese and the same was published in the Gazette of
India, Extraordinary, part VI, Section 1, No.1, Vol. 1
dated 7th September, 1990 on page 21.

This authorised translation in Assamese was published
under the Authority of the President under clause (a) of
section 2 of the AutRoritative Texts (Central Laws) Act,
1973 and on such publication, it became tHe authoritative
texts of the Act in Assamese.

New Delhi V.S. RAMA DEVI],
Date 14th Oct. 1990 Secretary to the Govt. of India.
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The Authoritative Texts: (Central Laws) Act, 1973
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Gilossary of Terms:
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Reference English Term Asssamese Equivalent
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THE COMPANIES (SURCHARGE ON INCOME
TAX) ACT, 1971
Glossary of Terms

Reference

Sec. 1
Sec. 2. (a)
Seec. 3 (1)
Sec. 4.
Sec. 4.
Sec. 5.

Sec. 6.

English Term Assamese Equivalent
Surcharge sy 34
Income-tax Act wrad i

Rate fatee
Mode of recovery W 41 4TS
Assessee in default giesxt TS
Credit for surcharge e
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Assessment year foearae I i A




